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MlSCELLANEOUS

'_ Savmg of m _kmg other coits at Mmts'
7., Repeat and:savmgs

8, Contmuanceo




id proh:bit the makmg
ewith or inc idental




: (b) “eommemoratrve com” means any coin stamped by rhe Government or any
. .__-_other authonty empowered by the- Government in this behalf to commemorate any
: "-":speelﬁc occaston orevent and expressed in Indlan currency, o
RS (c)‘ _eface“ means any typeof chppmg,f Img, stampmg, orsuch otheraiteratnon :
o of the sirface or’ hape of a’ com as i readlly drstlngutshable from the effects of 5'
reasonab!ewear B R TS St : SE

';ff(d) “Government” means the Central Government

) “metal” means any metal base metal ailoy, gold sﬂver er any'other metal
'_ ?whlch may be prescnbed by the Government for the purpose. ef any com, i

S (g) “Mmt” mean any orgamsatmn establ;shed by or. unde'" the authonly of thc
G 'ernment to _make a coin by starnptng metal ' Rt SRSREE

8 Mint : tany '_'ace whlch may be managed by the Government of
Department ol'l:conomic Aff _lrs or by any ether

: v:ded.'tlnat the Mints estabhshed hefo I the
en estabhshed by the Go _ernment under ﬂ'llS seetiun :

.: : P_rovrded Au; her thatwhere the Govemmentis 'f the epmlen t_hat tisn
. ~orexpedientin the pubhc inferestsoto: do, it: may au hense the | 'inting of eems by
“any r_gan!satlen overnmentofany. foreign country, withinor beyend theinmits of -
ndiaand aequire sch colns either by way of 1mpnrt or othe._ Is¢ :
‘authority; - - S Cor

) behsh anmet..__

i ‘:_:'Denommauens,: : : . n mted at the Mmts or at any other place authorrsed under the prowso 5 :
_'_d'"'e"s""‘s _sectlo 3 ot higher than one. thousand rupees and of such 3 5 o

S 56:'::1%‘3 ion - dimensions and desagns and contammg such meta!s or mlxed metals of such composmon

o8 The standard: we:ght of the com of any denommatmn, mlnted under the prowsnons
: _._of sec_tm 4, _and the remedy aliowed 1n makmg of such coms shaii be sueh as may be

iegal lender

(a) a eom ef any denomlnatron not 1ower than one rupee, for any sum




(e) any other com for nny sum not exceedmg cne rupee o

'Provrded that the coin has' not been defaced and has not Iost werght $0 s te be tess
than such wei sht as. may be: prescrrbed m its case. Sl G

--_-(2) AII srlver coins. |ssued under the Comage Act, 1906 aﬁer the’ 10th day of March S B
}940 shalt centmne 3s before to be a legal tender in payment oron account m case of—» o : TR

B .f-_'f_3or1906 g

(a) a rupee com for any sum,

(b) a half-rupee eom, for. any sum not exceedmg ten rupees

(c) a quarter—rnpee for any sum not exceedmg one rupee e =
Provrded that the com has net been defaced and has not lost werght 50, as to be less'-'f" G

(r) t76 4 grams T roy m the case of a rupee cotn, or

o 'f"'(u) 882grams Troy m the case ofa half—rupee cotn, or I

R , 5 ' (3) Al mck“'l 3'_c_cpper and brenze coins whlch may have been rssued under the Ccmage S S
3001906 T Act 1 906 befcre the 24th day of January, 1942 shall contlnue as before 1o be a Iegal tender in

ey wcoms in the naya palsa serres, desrgnated as such under the nottﬁcatrnn of A

g ;the Government_oflndta in theMmrstrychmance. DepartmentofEconomtcAﬂ‘alrs,Number.__ S

95..SR.0O ;.dated the 11th: May, 1956 ‘issued .prior to the: commen_cement of the Indiani
; Coranage (Amendment) Act 1964 shall contmue to be A legal tender in’ payment or ‘on

_ I).Th rupee shal! be dmded mto one’ hundred _ mts and ny
desrgnated by the _evemment by nottﬁcatron, under such name a3 1t.th|nk' i

references in any enactment orin any nottﬁcahcn rule or order made _ .
_eed or. other mstrurnent to. any yalue expressed in nnas :

(3 ____'_I! eferences in any enactment or in any netlﬁcatrcn, . _ : S R
[ g other mstrument te any value in naya palsa or naye R

] otwrthstandmg anythmg centamed in sectron 6, the chernment may, by - Powel
not ﬂcatlon, call in with: effect from such’ da_ .'as may be spectﬁed inthe: nouﬁcancn any e
cein of whatever date or denomrnation and.on and from the date so. specified,’ such;cer' T
shall cease o be a. legai tender, save to such extent as. may be speclﬁe n the notlﬁc tion

Z-DIthsnED, DEFACED AND coum‘ensen‘ coms

(1 ) Where any coin ‘which has been nnnted and. lssued by or nnder the authenty of

: 9-
i the Government is tendered _to'any person authonsed by |t to act under thrs seetron, and




i ] _. the prowsmns of clause (a) of SRR
ve_and pay for th:' '_om at 1ts face value_ : ': S :

that the com has not been fra idir]
at its face value S

an:" pay. for the com

Power to
-.certaln s
opersons to cut
“counterfeit 5
coms o g

_ 9.and s
e shall by himse!f or through ot
i the loss caused by such'cuttmg 0

_ nis c.ounterfelt he
s and th ' tender it shall beaj

Power of Mm .
it deiegale_.it_
'functrons

urposes of thls sectmn “orgamsanon 'm
dertakmg possessm cill

eans any Governme
fes, oo

Prohlblnon of
‘making .
melting -7 op
destruetion oi‘
coms :

: () use any metal piece as com whether stamped or unstamped mtended to_be
asm by the authorlty of the Government o

(ii.;)__u coin other than as a med:um of exchange or

(w)._have n_hus possess:on ustody or co:)nn-ol .

tantlaliy m excess of hls reasonable requ:re __ents or. the

stich'e ing for value other than !he]r face.

) purposes of determmmg the reasonabie
] coms of a person due regard shal! be had to—.

) he nature of his busmess occupanon 0r professmn
f’")‘ emode Of hlS.acquns:tton_of coms and' e




L () the manner in which and the place
S '-.'.'--bein'g_-Pps_S'e.,s“sed. hel or confrolled by him,

on ofany me

Whoever is foun __

1) 1 in possession of any metal or scraps or scissel,
hon-recyelable coinage metal, which he may so-possess s 8 result of valid *

0 any person who is found in p

serve Bank of India and its authorised agents,and suppliors ~
ho extent of orders placed by or under the authority ofthe .
pply.or.cor pletion of orders | laced by the Governmen

- () to any prospechve u | coin or coin blanksas .

mples against a y that quantity is

. and penalty ;T
" far unlawfui =
naking, Issue.
Dr possession . -
16 0f plecesof =7
O metal:

oo Jycalt Into India of any piece of metal - Prohibition -
or permission of he Government,:: oo andpenaly .
o YOG - for bringing

f sub-section (7) ?3'11'151.ii-bé'_'P:i._lf'll'iS.h_aﬂ"_’-.Ie:‘:"'“'h“'

Offcesby
- companies,’’

 Provided that nothing contained _sd_b:-éé_cﬁbh'_sh'éll'repdé}fany'ﬁef_sgnf{i’a’b_l'éié_a"'-““

 any punishment, ithe prov o o offece was committed without his knowledge orthat

- heexercised all due diligence to preve: he commission of suc offenc

nding, anything contained in sub-section (1), Wwhere any offenco under - S

o this Act has been ﬂedbyacompan)'aﬂd1tIsprovedthattheoffeﬂcehasbeeﬂ

- ‘committed with the consent or connivance of, or is altributable to, any neglect on the part of - S
any director, manager, secrefary or other officer, such director, manager, secretary or Gther

icer of the corp pény-'sha'li'ﬁédéehjed_"t_ohé_'guil_i_tyéb_fih'a_t"bﬂ‘eﬂc:e_a'n'd shall be liable tobe




Explananon ———For the purposes of thrs seetton, - C

(a) “company" means any body corporate and mcludes a ﬂrm, soclety or: other
assocratron of mdmduals, and - fe : -
T (b) “dlreetor” in re!atron to B BER o
(r') a ﬁrm means a partner or propnetor of the f' rm, : o

(;r) a socrety or other assoolatlon of mdwiduals means the person who JS
entrusted under: the rules of the soelety or other. assocratlon, with the
management of the affalrs of the socrety or other assocratron of the mdwrdua!s
as zhe case. may be, S o e

. CHAPTERVI

: e B Lo S Misceu,ansous :

Forfeiture.” Anyeomormetal mrelatronto whtehanyoffeneeunderthrsActhas beencommrtted

RELeh "-'._,shall be forfeited tothe. Government. - - . o

L A8, Nothmg in the Probatron of Oﬂ‘enders Act 3958 shall apply to offences under th1s 20 of 1958 e
Act. \ i : :

19 Notwnthstandmg anythmg contamed in the Code of Crrmmai Procedure, 1973,-1 2:0f1974..
d oﬁ‘ences under thrs'_Act shail___be cogmzabfe and ballable, but shall rot: be compoundabfe R

In.the Reserve Bank of Indla Act 1934 — :

".-:';'(i) in section 2, in clause (d), for the words and figure

_--.1906” the words and ﬁgures “th 'ComageAet 2009" shallt L i

(i) in'section 39, for the words and figures "the Indian Comage ct, 1906”; at'? 03 of 1906L_ o

both the p!aces where hey ccur thewords and fig gures "th omageAet, 2009" shall

2 Offences may-i_ 2 N w:thstandmg anythmg contamed in seetron_ cof Sl
b tried oo Procedure,1973 off’eneesunderthlsActmaybetnedsummar;lybyaJudlcralMaglstrateof 2 ofl974.'.__ .

- ___'_.-j_the first elass_or a.Metropohtan Magistrate. . s ;‘_u; '
: 22. No suit or other legal proc eedmgs shall lie agamst any person i '_respect of
in good fatth done or mtended to be done, under or.in pursuance of the -

20,

: _Arner\'dmem:
! ofAct 2 of

‘the. lndlan Comage Aet 3

: 23, :) If _ny dlf’ﬁcuity arises in gwmg effect 1o the: provrsmns of thls “Act, the
"Govem ent may, by order pubiished in the- Official Gazette, make such: provisions; not T
- nconsrstent with the provrsmns of this Aet as ma '.appear ltt be necessary' r expedtem

- make oles. - thi

REEetivie (2) In partlcular, and w1thout prejudlce t0 the generahty of the foregomg'power, such:"': i G
: 'j_;_ ruies may provnde for all or eny of the followmg matters, namely S 4 g__ i




(d) thedrmensrons, desrgns, metals, mixed metals ortherr composmon, fgr coms S
under seenon4 o R R S

(o) the: standard welght of eoms and the remedy allowed in r_n_a_kmg such coms T
under sectron 5 : : : _ S

: (f) the coin of any denommatlon Whlch has not been defaced and has not iost DR B
we:ght as to be less than such welght lssued under secuon 6 s s

" 25 Every rule made under thls Act shall be iald as soon as may be aﬂer |t is. made, : .Rules 1 be _
before €ach House of Parliament, while-itis in session fora total perlod of thirty days which aid before S

may | be comprrsed in‘one session orin two or more successive sessions, and if;’ before: the - 2377
,5': eX p'lry of the session rmmedsately followmg the s session orthe. successive sessions aforesaid, g
“both’ Houses-;a'gree in: makmg any. modification'inthe ruleor ‘poth Houses agree thatthe rule IRt
shoeld not be made; the rule shall thereafter have effect only in 'such modified formorbeof T
" 'no  effect, as. the case may.be; so, however that any.: such modlﬁeanon or: annulmeat shaii be AR
wrthout prejudrce to the valrdlry of anythmg prev;ously done under that rule i

REE 26 "_othmg in this Act shall bé deemed to prohibit or - restrict the makmg atany Mmt '-'.'-f_-Savmg o[‘
SRR D lndr of cains mtende_d for 1ssue as money by the forergn Government of any terntones_--“ making
S __:_beyond the hmltsoflnd'a__} S SRRy BN : ¥0g

o Repealand

B 27 (I) The followmg enaetmentsare herebyrepealed——.'_:f
3 | ul |ss9 (a) the Metal TokensAet 1889 '

3 of 1906 ﬂo (b) th Comage Aet 1906 _ i
| ___(c)'h”e' nzeCorn(Lega!Tender)Act 1913
G _eSmau'Coms (Offences)Act, 1971 S
o "_"--'_':(2) T he repeal by thi  Act o of rhe enaetments specrﬁed in sub-seeuon (I) shall not——":

(a) aﬂ'e any. otherenactment rnwhrchthe repealed enactmenthas been appired ;

lncorporated or referred to, FEBRERER S e

. (b) __aﬁ‘eet the valrdrty, mvalldrty, eﬂ‘ect or consequences of anythmg already S

‘done or suffered, orany figh, title, obhgatlon or lability already acquared accruedor 10

gmcurred orany reniedyor proceedmg in fespect. thereof; or any release ordlscharge of A

~ " orifrom any debt, penalty, o bhgahon, Jiability, claim: or demand or any mdemm S
: -_atready granted“or_the proof of any past aet or thmg, Sl

(c) af’fecr any prmcrple or rule of iaw, or establrshcd jurisdlctlon, form or eourse SE '
in ..praotrce or procedure, or: exlstmg usage eustom, pm'rlege, restnctton,’ i
ice or. appomtment notwrthstanding that the same respeclwely may
'_have been in any. mauner aﬁ'rmed or recogmsed or derrve'd by, in or from any enaetmen

')'rev_ eor restoreanyjurrsdicnon,ofﬁce,oustom, habrlrty,nght tlt[e,prlwlege,
: fon, sage, practice, procedure or. other matter or. thrng not now--’._ i

PSS {3) T mentron :of partrcular matters in sub-sectron (i) shal! not be held 10 prejudrce : R SN
m or 1397 [Wor affect the general applrcatlon of secllon 6 of the General Clauses Act, 1897 wrrh regard to: : EE e

28, Notwrthstandmg the repeal of the enactments specrﬁed m sectron 27 ail coms Contlnuanee

whach were issued as legal tender under the said enactments 1mmedaately precedmg the date - - of existing ~ 2

on whlch the Coinage Act, 2009 recerves the assentof the Presrdent shall eontmue 0 be legai _ eoins, o
inp mentoronaccount S : : S :

P_a!lran;_en’\ : L







'7 4 The sahont features of the Bl" inreralia, aroasfollows—__'-_ : _
o (1) it provndes for amalgamatlon of four: Acts namely, the Metal Tokens Act ol o
L _1889 the: Coinage Act, 1906, theBronzeCom(LegalTender)Act, 1918 and theSmalI__. AR
Iy ._-Co;ns (Oﬂ'ences) Act, 1974 mto onert; s _ v
ment wnth lmpnsonment whlch may extend to soven o

found to be makingor meltmg or. destruotmg the coins . . ' SRR
above mentloned four Acts wh:ch have smga'._ N R

o (u) it prowdes for punlsh
L -'.-"years and withfine ifa person is
" ‘and for deletion of the: provlsmns of
" become. redundam S L




Z.. " Notesonclauses: -~

“ofclause 12,




vrdes fer the prohrbmon of unlawﬁll makmg, 1ssue er'pdéseESion;' s

¢ used as money. ‘and -also punishment: for_' SRR
fine or, wrth both o

e Clause |4 oftheBrll pro
e 'eustody or control: of pieces of any metai to'b
B eontraventlon of thls prov:sion wath impnsonment up 10 one year or

L Clause 15 of the Brll pr(‘)wdea fcr the prohlbmon f'or bnngmg a metal piece fer use as ': . S
n.into India w:thout the permrssron of Government by sea, land or. atr and pnmshment for . oo

“its _eentraventaon L B

: '._:Clause 16 of the Blll prowdes that every perso

- “icommitted was. in.charge ‘of, and was: resprmsable to,’
B busmess, shall be deemed to be gudty of that offence

N who at the time the offence was
the company for the conduct oi rts

. Clause 17 ofthe Bill provsdes for the forfenure of' any eom or metal in relatmn te whtch R

. 'ﬂ'ence under thls Aet has been commnted _ AT
des that the Probauon ef Offenders Act,l 958 (20 ef i 958) - L

L 'Ia_use !8 ofthe BI" prow
shali not: apply to offences under thrs Act

_”.C:Iause 19 of the BIII provrdes for the effencee te be cognlzable,

ballahte and non-f'__-f_:'

aise. 20 of the Brll prowdes for the consequentrai amendment in the Reserve Bank of o
ndia Act 1934 (2 of 1934) in respect of references of the Indlan Comage Act 1906 oeenrrmg

quse 21 ef the Brli provrdes that neiwrthstandmg the' prowsiens of secllen 260 of _ EEEN
de f Cnmmal Procedure, 1973 (2 of 1974), the of’fences are to be tned summarsly by A

isirate of‘ the ﬂrst elase ora Metropolnan Mag
es for protectlen of actton taken in good falth in pursuance

e Bill_empowers the Governmentl mak_e provrsron
o remove difficulties which may arise in glvmg ef’fect to the provlsrons ol

h order shali not be made aﬁer the exprry of two years from.the -

P 0Vd fer -'la)'fi!\gi Of the .'r':rile:'s madeunderfh‘s Act beforeeach i :

. _ pealoftheMetalTokensAct 1389 (l of 1889),the.-f S
__---Cor_na"eAct 1906 (3 of2006), theBronzeCom(l.egalTender)Aet 1918 (22.0f 1918). andthe-"
~Small Coins (Oﬁ'ences) Act; ] 1971 {52 of 1971) and also prowdes that repeal of these. enactments
s nof to affect the validity, tnva!idny, effect or cONSEqUENces of anythmg done or: suﬁ‘ered R
sh cqulred accrued or hablhty incurred etc', from the enaetments repealed i
Clause: 28 of the B1Il provades fer eontmuance of existmg coms as legal tender in..
o ':fﬁpayment or on account,: S L




| FINANCIALMEMORANDUM

Clause 3 of the Bl" prowdes for establlshment of Mmt at any pla_c_e Whtch may be_’ : :.. Sy

: 'Aﬁ"alrs or by an other pérson ‘which may he authonsed for thlé p‘i.lrpose However, the._i.. L R e e

._-.:_:..‘;._Mmts eslabllshed before the comme_ncement of this Act shail be deemed to: ha"e'heenf--:

S Theprovtsm __oftheBllE do notmvo}veanymhe.. .: i
._;._recurrmg nature it : o SRS




MEMORANDUM ’,REGARDING DBLEGATED LEGISLA’I‘ION

= Clause 4 of the B1Il empowers'the Government to prescnbe'the dimensmns and demgn'_-' o o -
R of coms:contammg such metal or mixed metals which may be mmted at the Mmts or any el
L ".-'_'other place authorised 'under the prowso to clause 3 B e S

B '-'th_o aforeéard provisions pertam to procedure or admm:strative detail and it ss not préctlcable o S | B
e provnde for them'in the Bl" 1tself the delegation of leglslatwe_:power is, therefore, ofa s i




e conso!ldate the: !aws_re]atmg_to comage and th Mmts, the protectton'of_c_omage ndj"to'; et

'::;prowde'forthe: 'rohab:tmn’ofmeltmgordestrucnonofcom ihid prohibit the. makmg i
. orthe possessmn thereof for issue and for mattars connected therewnth o mc:dentai. T
thereto. - : : e

khet jee,M!nisteJof F fngﬁ;;_'fg)_ L £o)



